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::IN THE COURT OF THE CHIEF JUDICIAL MAGISTRATE, NALBARI:: 

PRESENT  : = Sri. K. C. Boro, A.J.S.  

Ref: C.R. Case No. 94/18 

                             Putuli Barman                      

                                    -vs- 

                      Jayanta Talukdar & Joon Talukdar..…….. Accused person.  

u/s- 447/323/354/294/427/506/34 I.P.C. 

 

EVIDENCE RECORDED ON  : 6.07.18, 23.08.18. 

ARGUMENTS HEARD ON   : 28.02.19. 

JUDGMENT DELIVERED ON  : 28.02.19. 

ADVOCATES APPEARED : 

For the Complainant  : Mr. N. Dutta, Ld. A.P.P. 

For the Accused    : Mr. S. Ali, Ld. Advocate. 

 

J U D G M E N T 

1. The instant criminal case is set in motion through a complaint petition lodged by 

one Putuli Barman on 5.03.18 before the Ld. Court of C.J.M. Nalbari, alleging 

inter alia that the accused persons  are from the same village as her and that on 

4.03.18 at around 1 pm, the accused persons along with some unidentified 

persons criminally trespassed into the courtyard of the complainant and scolded 

her using obscene language. The complainant stated that  the accused persons 

manhandled her and her daughter Barsha Barman and tore their clothes and also 

tried to assault them and when the complainant's husband tried to intervene the 

situation, the accused persons pushed him to the ground and scolded him with 

abusive language and threatened to burn their house. The complainant stated 

that one Soun Barman also tried to intervene the situation. The complainant 
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stated that on the day of occurrence at around 9:30 pm, the accused persons 

vandalized the boundary wall and post belonging to her husband and when her 

husband tried to obstruct them, accused Jayanta Talukdar armed with 'dagger' 

chased him and her husband somehow managed to save his life and took shelter 

in his house. The complainant stated that the accused persons caused them a 

damage of Rs. 30,000/- and hence on the next day of occurrence they called for 

a public 'bichaar' and thereafter lodged case against the accused persons. 

2. That after examining the complainant U/s. 200 Cr.P.C, cognizance was taken U/s. 

447/323/354/294/427/506/34 I.P.C against accused persons and summons were 

accordingly issued against them. The accused persons on their appearance were 

released on Court bail to face the trial. 

3. That copy was furnished to the accused persons and on finding prima facie 

materials of offence – charge was framed for offence U/S 

447/323/354/294/427/506/34 I.P.C, which were read over and explained to the 

accused persons and they were asked individually whether they pleaded guilty, to 

which they pleaded not guilty and claimed to be tried. 

4. That in the course of hearing the prosecution side examined the complainant 

Putuli Barman as PW 1. As there was no incriminating materials against the 

accused persons, their examination U/s 313 Crpc was dispensed with. The 

defence case is of total denial and they declined to adduce any evidence. 

5. Points for determination:- 

I. Whether the accused persons on 4.03.18 at around 1 pm, at village Chamata 

Rupiyabathan under Belsor P.S, in furtherance of their common intention 

committed criminal trespass by entering into the residence of Putuli Barman 

with an intent to commit an offence or to intimidate or insult or annoy any 

person in possession of such property and thereby committed offence 

punishable u/s 447/34 I.P.C. 

II. Whether the accused persons on the aforesaid date, time and place in 

furtherance of their common intention voluntarily caused hurt to the 

informant , informant's daughter Barakha Barman and informant's husband 

Uttam Barman and thereby committed offence punishable u/s 323/34 I.P.C. 
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III. Whether the accused persons on the aforesaid date, time and place in 

furtherance of their common intention assaulted or used criminal force upon 

the informant Putuli Barman and her daughter Barakha Barman intending to 

outrage their modesty and thereby committed offence punishable u/s 354/34 

I.P.C. 

IV. Whether the accused persons on the aforesaid date, time and place in 

furtherance of their common intention uttered obscene words in a public 

place causing annoyance to informant and her family members and thereby 

committed offence punishable u/s 294/34 I.P.C. 

V. Whether the accused persons on the aforesaid date, time and place in 

furtherance of their common intention committed mischief causing loss or 

damage to the amount of Rs. 30,000/- and thereby committed offence 

punishable u/s 427/34 I.P.C. 

VI. Whether the accused persons on the aforesaid date, time and place in 

furtherance of their common intention committed criminal intimidation by 

threatening the informant Putuli Barman and her family members in order to 

cause alarm to them and thereby committed offence punishable u/s 506/34 

I.P.C. 

 

1. Decision and Reasons thereof:- 

Heard arguments of both sides. Perused the Case Record. My findings are as 

follows:- 

2. The prosecution examined the complainant Putuli Barman as PW 1. The said PW 

1 in her evidence stated that she had lodged this case against accused Jayanta 

Talukdar and Joon Talukdar and that they are from her village. The alleged 

incident took place on 4.03.18 at around 1 pm. 

3. PW 1 in her cross revealed that the accused persons are from the same village as 

her and that they did not had a good relation with the accused persons. 

However, they have settled their differences with the accused persons and she do 

not have any objection if the accused persons are acquitted from the instant 

case. 
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4. PW 2 – Uttam Barman who is the husband of the informant deposed in his 

evidence that on 4.03.18 he and the informant had an argument with the 

accused persons over some domestic dispute and that now they have settled 

their differences with the accused persons and he do not have any objection if 

the accused are acquitted from the instant case. 

5. Now such a conduct on the part of the said witnesses in not supporting their own 

case, as being the vital witness of the prosecution is very much obvious as 

because from their evidence, it is further found that they have deposed nothing 

incriminating against the accused persons. However, the fact remains that the 

prosecution could not adduce any iota of evidence to connect the accused 

persons in any manner with the alleged crime. 

 

 

 

 

 

 

 

 

 

 

 

                                                              

ORDER 

 

 

Hence, considering the above discussion - accused Jayanta Talukdar and Joon 

Talukdar are found not guilty for offence u/s 447/323/354/294/427/506/34 I.P.C 
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and are accordingly acquitted. 

 

The accused persons bail-bond also stands cancelled after expiry of the appellate 

period. 

 

Pronounced by me on this open Court, this day the 28th day of February, 2019 

under my hand and seal of this Court. 

 

                                           

                 (Sri. K. C. Boro) 

                Chief Judicial Magistrate, Nalbari. 
 
   
 

   Dictated and corrected by me 

             

 

            (Sri. K. C. Boro) 

 Chief Judicial Magistrate, Nalbari 

 

 

 

 

 

 

 

 

 

 

 

A P P E N D I X: 

 

Witnesses for the prosecution 

 

PW.1  - Putuli Barman(Informant). 
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PW.2   - Uttam Barman 

 

 

Witnesses for the defence 

None 

 

 

Prosecution Exhibits 

None 

 

Defence Exhibits 

None 

 

 

                                                         (Sri. K. C. Boro) 

                                                         Chief Judicial Magistrate,  
                   Nalbari.   


